
 
 
 
                                                                                                                                                                                                                              Annexure-C 
M/S ARTLAY AGRITECH PRIVATE LIMITED (UNDER CIRP) 
Sheet 1: Financial Creditors (FC) — OPERATIONALL CREDITORS                                
 Claim Verification Register    ( Form – B) 
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OC 
1 

PHILIMONT 
NUTRIFOODS 
LIMITED 

U1100GJ2
021PLC12
4918 

19/05/2026 227329545 

223230420   
(Provision

ally 
admitted) 

GOOD
S 

NO 
409912

5 
0 

1.Please note that while your claim has 
been provisionally recognized up to the 
limits reflected in the company’s Audited 
Balance Sheet dated 31.03.2025, the 
burden of proving the debt lies strictly  
on the claimant under Regulation 7 of  
the IBBI (CIRP) Regulations, 2016.In the 
absence of supporting invoices, delivery 
challans, for the period both prior to and 
after 31.03.2025, this admission remains 
strictly provisional. The undersigned 
reserves the right to revise, reduce, or 
reject the  
admitted amount under Regulation 14(2) 
 if contradictory evidence emerges or if 
statutory proof is not filed by your office 
."  

OC 
2 

MEMENTOS 
FOODS LIMITED 

U01100GJ
2017PLC0

99642 
19/05/2026 31573896 

31573896  
(Provision

ally 
admitted) 

GOOD
S 

NO 0 0 

1.Please note that while your claim has 
been provisionally recognized up to the 
limits reflected in the company’s Audited 
Balance Sheet dated 31.03.2025, the 
burden of proving the debt lies strictly  
on the claimant under Regulation 7 of  
the IBBI (CIRP) Regulations, 2016.In the 
absence of supporting invoices, delivery 
challans, for the period both prior to and 
after 31.03.2025, this admission remains 
strictly provisional. The undersigned 
reserves the right to revise, reduce, or 
reject the 
 admitted amount under Regulation 14(2) 
if contradictory evidence emerges or if 
statutory proof is not filed by your office 
."  

OC 
3 

EPICROP 
ORGANICS 

LIMITED 

U15100RJ
2019PLC0

66187 
19/05/2026 25204557.1 25204557.1 

GOOD
S 

NO 0 0 
SINCE NO RECORDS AVILABLE AFTER 
31.03.2025. INTEREST @18% CLAIMED 
AFTER 30 DAYS OF INCOICE. 



OC 
4 

KOSTUB FOODS 
PRIVATE 
LIMITED 

U01100GJ
2021PTC1
24649 

20/05/2026 
16060529 0 

GOOD
S 

NO 160605
29 0 

SINCE NO RECORDs  ARE AVILABLE 
AFTER 31.03.205 AND  REQUIRED 
DOCUMENTS NOT PROVIDED BY OC . 

OC 
5 

NEURICH 
NUTRIFOODS 
LIMITED 

U01100GJ
2021PLC1
24912 

21/05/2026 
(By Post) 115086742 

93847287  
(Provision

ally 
admitted) 

GOOD
S 

NO 

212394
55 0 

1.Please note that while your claim has 
been provisionally recognized up to the 
limits reflected in the company’s Audited 
Balance Sheet dated 31.03.2025, the 
burden of proving the debt lies strictly  
on the claimant under Regulation 7 of  
the IBBI (CIRP) Regulations, 2016.In the 
absence of supporting invoices, delivery 
challans, for the period both prior to and 
after 31.03.2025, this admission remains 
strictly provisional. The undersigned 
reserves the right to revise, reduce, or 
reject the 
 admitted amount under Regulation 14(2) 
if Contradictory evidence emerges or if 
statutory proof is not filed by your office 
."  

OC 
6 

CRYTON 
LEGUMES 
PRIVATE 
LIMITED ( No 
Voting right in 
coc) 

U15490GJ
2021PTC1
21955 

21/05/2026 
( By Post) 

12075822 

12075822  
(Provision

ally 
admitted) 

GOOD
S 

NO 0 0 

1.Please note that while your claim has 
been provisionally recognized up to the 
limits reflected in the company’s Audited 
Balance Sheet dated 31.03.2025, the 
burden of proving the debt lies strictly  
on the claimant under Regulation 7 of 
 the IBBI (CIRP) Regulations, 2016.In the 
absence of supporting invoices, delivery 
challans, for the period both prior to and 
after 31.03.2025, this admission remains 
strictly provisional. The undersigned 
reserves the right to revise, reduce, or 
reject the  
admitted amount under Regulation 14(2) 
 if contradictory evidence emerges or if 
statutory proof is not filed by your office 
."  

 Total 

  
427331070.
10 

385931982.
10   

413991
09  

 

 

 

Sudhir Bhansali 
Interim Resolution Professional (IRP) 
M/S  ARTLAY AGRITECH PRIVATE LIMITED  
IBBI/IPA-001/IP-P1109/2017-2018/11799 
52, Sangram Colony, C-Scheme, Jaipur-302001 
Phone  0141- 4004324                                                                 Dated : 29/05/2026 
Mobile  +91 9413801080          Place: Jaipur 
Email id: sbhansalico@gmail.com 
artlaycirp@gmail.com 
AFA NO: AA1/11799/02/300627/108954 
 


